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1. thc Chairman of thc Committcc on Privatc Mcmbers® Bills and Resolutions.
having beea authoriscd by the Commiittee to preseat the Report on their behalf.
present this Forty-fifth Rcport.

2. The Committcc mct on 21 August. 1995 for—

I. Classification and allocation of timc for discussion of Bills (vide Appcn-
dix) under clauscs (b) and (c) of Rulc 294 (1) of the rukes of Proccdurc.
II. Allocation of timc undcr rulc 294(1)c) of the Rules of Procedurce to the
Rcsolutions at itcm Nos. 3 and 4 sct down in the List of Busincss for
Friday. 25 August, 199S.
Classification and allocation of time to Bills

3. The Committce considcred classification and allocation of time to six Bills
specified in the Appendix.

4. Aftcr considering all aspects of the Bills, the Commitice recommend that
the following Bills bc placed in catcgory "A’:—

(1) Thc Paymcnt of Pcnsion to Scnior Citizens Bill, 1994 by
Shri Vcnkatcswara D. Rao.

(2) The Uniform Education Bill. 1994 by Shri Vcnkatcswara D. Rao.

(3) The Dcclaration of Asscts by Ministcrs and Mcmbers of Parliament
Bill, 1994 by Shri Vcnkatcswara D. Rao.

(4) The Sugar Dcvclopment Fund (Amcndment) Bill, 1995 (Insertion of
new section 6A, etc.) by Shri Uttamrao Dcorao Patil.

(5) The Prcvention of Female Infanticide Bill. 1995 by Shri Mohan Singh
(Dcoria).

The Committce furthcr recommend that the remaining Bill be placed in
catcgory ‘B’. The Committec recommend allocation of timc for cach of the Bills
as shown in column 5 of thec Appendix.

Allocation of time to Resolutions
5. The Committce recommend allocation of time to resolutions as follows:—
(1) Rcsolution by Shri Rabi Ray rcgarding Right to 2 hours
Work as a Fundamcntal Right.
(2) Resolution by Shri Nawal Kishore Rai rcgard- 2 hours
ing cradication of uncmployment.
Recommendations

6. The Committee recommend that—

(i) the classification and allocation of time to Bills by thc Committcc. as
shown in the Appendix, be agreed to by the Housc: and

(ii) the allocation of timec 10 Resolutions. as shown in paragraph S above,
be agrecd to by the House.

NEW DELHI; S. MALLIKARJUNAIAH,

August 21, 1995 Chairman,
Commitiee on Private Members'

Sravana 30, 1917 (Saka) Bills and Resolutions.




APPENDIX

Sl. Name of the Bill and the Bill No. Category Time
No. member-in-charge rccommended rccommended
1. The Payment of Pcnsion 18 of 1994 A 2 hours
to Scnior Citizcns Bill,
1994 by
Shri Venkateswara D. Rao.
2. The Constitution (Amend- 68 of 1994 B 2 hours

ment) Bill, 1994 (Amendment
of Tenth Scheduled) by
Shri Venkatcswara D. Rao.

3. The Uniform, Education 108 of 1994 A 2 hours
Bill, 1994 by
Shri Venkateswara D. Rao.

4. The Dcclaration of Asscts 110 of 1994 A 2 hours

by Ministcrs and Mcmbers
of Parliamcnt Bill, 1994 by
Shri Vcnkatcswara D. Rao.

5. The Sugar Dcvclopment 46 of 1995 A 2 hours
Fund (Amcndment) Bill, 1995
(Insertion of new section 6A,
erc.) by Shri Uttamrao
Dcorao Patil, M.P.

6. The Prevention of Female 48 of 1995 A 2 hours
Infanticide Bill, 1995 by
Shri Mohan Singh (Dcoria),
M.P.






